
rrama ee s irm e ere y su rm s IS proo 0 c aim ill respect 0 t e rqui anon 0 ngineers
Limited. The details for the same are set out below:

1. NAME OFFINANCIAL CREDITOR rH1RAMA STEELSLIMITED

(IF AN INCORPORATEDBODY PROVIDEIDENTIFICATION
NUMBER AND PROOF OF INCORPORATION, IF A
PARTNERSHIPOR INDIVIDUAL PROVIDEIDENTIFICATION
RECORDS*OFALL THEPARTNERSORTHEINDIVIDUAL)

2. ADDRESSAND EMAlL OFFINANCIAL CREDITORFOR S~. No. 272/1, Chityal Village Pargi Mandai,

CORRESPONDENCE. Mikarabad Dist., Hyderabad TG 501501
~Jj).abhiramasteels@}gmail.com

3. TOTAL AMOUNT OFCLAIM, INCLUDING ANY INTEREST, Principal: 22,20,02,008
ASAT THE LIQUIDATION COMMENCEMENTDATE AND I~terest: 6,35,21,178
DETAlLS OFNATUREOFCLAIM (WHETHERTERM LOAN, otal: 28,55,23,186
SECURED,UNSECURED)

4. DETAILS OFDOCUMENTSBY REFERENCETOWHICH THE oan Agreement dated 10/10/2017; and

DEBT CAN BESUBSTANTIATED '"'irrespondence between the parties

5. DETAILS OFANY ORDEROFA COURTOFT'RIBUNALTHAT
I

Nil

HAS ADJUDICATEDONTHENON-PAYMENT OFDEBT

6. DETAlLS OFHOWAND WHENDEBT INCURRED 10/10/20 17 for Turnkey Project

7. DETAILS OFANY MUTUAL CREDIT, MUTUAL DEBTS,OR I NIL

OTHERMUTUAL DEALINGSBETWEENTHECORPORATE
DEBTORAND THE FINANCIAL CREDITORWHICH MAYBE
SET-OFFAGAINST THECLAIM

8. DETAILS OFANY SECURITYHELD, THE VALUE OFTHE

I
NIL

SECURITY,AND THE DATE IT WASGIVEN

8A. WHETHERZ~,~A~~INQUISHED I YES/NO
,,_'\..t--~ ~~ A. \.

l% ~0" Fer ~BHIRAMA STEELS LT•.
·C i~O' Y ~~ I« . I (}_..1,..,
~~.~:Ms 10.9{)3, ~ I, IP.M. pu_-1t:J'I".~=y 0

~ Govt of 1.S. * / I Resol lion Professional* . IP Ro;gn. No IBBIIPA:0021/,,_ <:>·f jP NU097.,.12019-20/1300J.--

SCHEDULE II

FORMD

PROOF OF CLAIM BY FINANCIAL CREDITORS

(Under Regulation 18 of the Insolvency and Bankruptcy Board OfILia (Liquidation Process)
Regulations, 2016)

To
The Liquidator
MummaneniVazra Laxmi
Flat No.1 07, V V Vintage Residency,
Somajiguda, Hyderabad - 500082

~~~rama Steels Limited Represented by its Resolution professioJal
Sy. No. 27211,Chityal Village Pargi Mandai,
Vikarabad Dist., Hyderabad TG 501501

Subject: Submission of proof of claim in respect of the liquidation rl fPVK Engineers Private Limited
under theInsolvency and Bankruptcy Code, 2016.

Madam,

Abhi St Limit d h b bmit thi f f clai . f h li idati fPVK E .

'\; )lYtlen ,,-<Q./t/
-- _ ----- :......-------- ---- ------

12/07/2022-



9. DETAlLS OF ANYASSIGNMENTOR TRANSFEROF DEBT IN NIL

HIS FAVOUR

10. DETAlLS OF THE BANKACCOUNTTOWHICHTHE ~ank Account Name: Abhirama Steels LTD
BJnk Account N umber:OO 1400100003935FINANCIALCREDITOR'SSHAREOFTHEPROCEEDSOF Nime Of the Bank: The Agresen Co-operativeLIQUIDATIONCANBETRANSFERRED Urban Bank Limited
iBrflnch:Siddiamber Bazar ,Hyderabad
IFiC Code: HDFCOCAUBOI

II. LISTOUTANDATTACHTHEDOCUMENTSRELIEDONIN c<bpy of Loan Agreement
SUPPORTOFTHECLAIM. +of Correspondences

.... ' ,...T.:::CI c::. I
For Al:)n; "' - .

Signature offmancial creditor or person authorised to act on his be~alf ~ .
(please enclose the authority if this is being submitted on behalf a francial creditor) P.M.V. SUBBA RAO

Resolution ProfeSSional
""n. ,n I'Jry IRRI/PA-002/

I IP ~009-jLl·12019.2011JUO
Name in BLOCK LETTERS: RESOLUTION PROFESSIONAL( Poluri Maruti Venkata Subbarao)

Position with or in relation to creditor: FINANCIAL CREDITOR

I

Address of person signing: Flat No. 301, Chapa's Prashanthi Niketan, Street No.4, H.No. 1-10-17, Ashok
Nagar Circle, Ashok Nagar, Hyderabad - 500020

D.

*PAN, Passport, AADHAAR Card or the identity card Issued by the Election Commission of India.

AFFIDAVIT
I, Poluri Maruti Venkata Subbarao, currently residing at Flat No. 301, Chapa's Prashanthi Niketan, Street
No.4, H.No. 1-10-17, Ashok Nagar Circle, Ashok Nagar, Hyderabad - 500020, do solemnly affirm and state
as follows:

1. PVK Engineers Private Limited, the corporate debtor was, at the liquidation commencement date
09-06-2022, justly and truly indebted to us in the sum ofRs. Rs. 28,55,23,186.

2. In respect of my claim of the said sum or any part thereof, I have relied on the documents specified
below:
a. Copy of Loan Agreement
b. Copy of Correspondences

3. The said documents are true, valid and genuine to the best of my knowledge, information and belief.
4. In respect of the said sum or any part thereof, neither I, nor any person, by my order, to my

knowledge or belief, for my use, had or received any manner of satisfaction or security whatsoever,
save and except the following: NIL
[Please state details of any mutual credit, mutual debts, or other mutual dealings between the
corporate debtor and the creditor which may be set-off against the claim.]

For ABH~LS LTD.

P.M.V. SUBBA RAO
Resolution Professional

'F1~'1. ~0 :.1BRJtPA~002/
'1":~'~;l~-~6h 3001

Solemnly, affirmed at Hyderabad on Tuesday, the12thday of_Jul;y_2022

Before me,

Notary / Oath Commissioner.

P. SATYA



VERIFICATION

J, the Deponent hereinabove, do hereby verify and affirm that the lontentsof para t,,-of this affidavit are
true and correct to my knowledge and belief. Nothing is false and nothing material has been conceale§ 10
there from. 0 BH'RAMP~STEEL •......-.
Verified at Hyderabad on this12 day of July 2022. ~~

P.M rl'eit~~~lnrell
RReSQ1 NO· IBBIIPA-0021

IP egn, 3·001IP NOO97.6/2019-2011 .


